
 भय...  Mettera  winder  «=  MARCH s  i  Special  oat  om  one

 “oe  an  at  के  लिये!
 डग

 हैं  विदेशी हे
 कुछ

 पात,  करवा पढ़े {Shri  Samar  Mukherjee)  मैं  चाहता, है  कि  इस  ल  की  देश  चर  मे  चाहा
 of  the  Finance  Ministry;  However,  it

 अएद
 की  दांग,  साथ  ही  थी  इस

 द्
 के  लिये

 appears  that  by  a  secret  circular  dated  उत्तरदायी
 गो

 उन  को  भी  दण्ड  ध  चाहिये,
 4th  October,  978  issued  by  the  Addi-  प्रत्य था  भविष्य  में  हम  बातों  के  लिये  इस  सर्वोच्च
 tional  Secretary  anq  Director-General
 of  Bureau  of  Public  Enterprises,  New

 ‘Delhi,  ali  Public  Sector  Undertakings
 have  been  directed  to  consult  the
 Bureau  of  Public  Enterprises  even
 for  entering  into  interim  agreements
 and  it  has  been  further  directed  that
 no  agreements  should  be  concluded
 without  consulting  the  Bureau.

 The  Government  should  immediate-
 ly  allow  Public  Sector  Undertakings
 to  enter  into  discussions  and  negoti-
 ations  with  the  Employees’  Unions  so
 that  various  outstanding  issues  may
 be  settled  at  an  early  date.  I  also  urge
 the  Minister  of  Shipping  and  Transport
 to  issue  appropriate  instructions  to  the

 Shipping  Corporation  of  India  so  that
 necessary  discussions  may  be  initiated
 at  the  earliest  opportunity  to  prevent
 further  worsening  of  the  situation  and
 the  outstanding  dues  of  the  employees
 may  be  paid  immediately.

 Civ8  REPORTED  NON-AVAILABILITY  OF
 ENVELOPES  IN  POst  OFFICES

 डा.  रामजी  सिह  (भागलपुर)  :
 महोदय,  मैं  नियम  को  स्  एक

 के  'चिया  की  झोर  सभा  का  ध्यान
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 SPECIAL  COURTS  BILL-—Contd.

 MR,  SPEAKER  :  The  House  will
 now  take  up  further  clause  by  clause
 consideration  of  the  Special  Courts
 Bil.  Out  of  7  hours  allotted  for  all
 the  stages  of  the  Bill,  only  50  minutes
 are  now  left  for  completing  the  clause
 by  clause  consideration  and  the  Third
 Reading  of  the  Bill.

 Yesterday,  clause  2  to  6  were  taken
 up  and  amendments  were  moved
 thereto.  Today  I  propose  to  call  upon
 the  Members  concerned  to  move  their
 amendments  to  the  remaining  clauses
 etc.  of  the  BilL  Thereafter,  I  will  give
 an  opportunity  to  some  of  the  Mem-
 bers  who  have  not  spoken  yesterday  to
 speak  On  al)  the  clauses  and  the
 amendments  moved  thereto  together.
 Thereaftey  the  Home  Minister  will
 reply.

 Voting  on  the  clauses  and  the
 amendments  will  take  place  around
 2.30  P.M.

 (Hoshangabad)  ;  Mr.  Speaker,  I  rise
 "on  a  point  of  order.  It  is  not

 -»».  (interruptions)
 ‘SHRI  8.  VENKATARAMAN  :  (Mail-

 ras  South)  :  We  ‘want  to  speak  on  all
 the  Clauses  and  we  want  to  make  some
 contributions.  Otherwise  there  is  no
 meaning  if  we  cannot  speak  on  all
 amendments  and  clauses,  7

 SHRI  B.  SHANKARANAND  (Chi-
 kodi),  ‘The  Home  Minister  shall  have
 to  reply  on  Clauses

 SHRI  HARI  VISHNU  KAMATH
 On  a  point  of  order.  If  I  heard  yeu
 atight,  you  saig  that  Members  should ~
 send  chits  or  some  guch  thing.......


